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22) Q.A. 260/98, 14,12,1998,

o None for the appl:.can't.. Shri S.C.
' Dhavan for the respondents,

Respondents' Counsel may file
"~ copy of the reply.

Since applicant and his counsel
are absent continuously for the last
3 to 4 hearing dates, the|O.A. is |
dismissed for non-grosecution.

No costs. |

{D. s. (R.G| Vaidyanatha) |
. meber Vicf-Chairman. :
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